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MR. DEPUTY CHAIRMAN: The de-
bate will continue on the next occasion.

Now .we go to Special Mentions,

REFERENCE TO THE NON-RELEASE
OF WATER BY ‘KARNATAKA GOV-
ERNMENT FOR KURUVAI CROPS IN

& -  TAMIL NADU

~

SHRI V. GOPALSAMY (Tanmul Nadu):
Mr. Deputy Chairman, with your permis-
sion may I draw the attention of the
Central Government to a  very serious
problem which concerns thousands of far-
mers and ryots in Tamil Nadu? In their
own wisdom the Tamil Nadu Government
opened the Mettur Dam, but now the
water level in Mettur Dam is dwindling.
In Cauvery Delta in Tamil Nadu thou-
sands of acres of Kuruvai paddy crop is
expected to come to crop. Unless the Kar-
nataka Government releases water from
the reservoirs and dams, these crops will
be totally damaged. The dams have been
constructed by Karnataka State without
geiting the consent, prior consent, of the
Central Government. They harm the in-
terests and legal rights of the ryots of
Tamil Nadu. Even the level of rainfall
in catchment areas has not been informed
by the Karnataka Government to Tamil
Nadu, It was the prior agreement, Now
there is a shortfall for 2.5 lakhs of acres
of Kuruvai in Tanjore District because
of the poor inflow into the Mettur reser-

,voir. The ryots are very much agitated

over this situation, about the water level
which is fast coming down from 72.95
feet in June to 41.5 feet today—two days
back, on 21st July, Every year this is the
acute period between June and October.
This is the acute period when the Kuru-
vai crop needs water. Every year the
same problem arises, because the Cau-
very issue has not been solved; it is pen-
ding for years. That is why this problem
arises every year. Tt will go on occurring
every year, again and again, unless the
Cauvery issue is solved. T would, there-
fore, request the Central Government to
instruct the Karnataka Government to
release water from the reservoirs and
dams; otherwise, the Kuruvai crops in
Tamil Nadu will be damaged and the
tears of the farmers and ryots there will
not be wiped. Now the food crisis is also
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there. We are facing that danger also. So,
in the larger national interests the Kar-
nataka Government should be advised to
release the water. .-

—

REFERENCE TO THE ALLEGED
NON-PAYMENT OF DUES TO
SUGARCANE GROWERS IN UTTAR
PRADESH
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REFERENCE TO THE PLIGHT OF
THE TOBACCO GROWERS IN
KARNATAKA

SHRI M. BASAVARAJU (Karna-
taka): Sir, through this Special
Mention, I want to bring to the notice
of this House and the Government
the plight of the tobacco growers in
the State of Karnataka,

Sir, there is a growing threat to the
tobacco crop in Karnataka, which is
a State which produces original
tobacco, due to scanty rains there. It
is a cash crop and due to the loss of
about 65 per cent of the crop, the life
not only of the growers, but also of
the bidi makers, is in danger. The
situation is very alarming and unless
the Government intervenes by giving
loans and other financial assistance
to the growers including supply of
coal and fuel or processing the
tobacco leaves and by salvaging what-
ever crop is left, it will not be possi-
ble to save the lives of the people
engaged in the cultivation of this
crop. The Tobacco Board, which is
functioning at Guntur in Andhra
Pradesh, is not effective in its
functioning and due to its indifference
and apathy the problems of these
tobacco growers remain unsolved and
unattended to. Further, Sir, apart
from the scanty rains, the low price
has added to the misery of the
growers. So, Sir, I would request
the Government through yvou io make
a thorough inquiry by sending a
study team to these areas and to take
such urgent steps as may be neces-
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sary to alleviate the miseries suffered

by the ryots there. Thank you Sir.

REFERENCE TO THE REFPORTED
LARGE - SCALE PRE - NATAL
TESTS CONDUCTED FOR THE
DETERMINATION OF SEX OF
THE UNBORN CHILD,

SHRI SYED SHAHABUDDIN
(Bihar): Mr, Deputy Chairman, Sir,
with your permission, I would like
to draw the attention of the Govern-
ment to the rising incidence of pre-
nata} tests for the determination of
the sex of the unborn foetus,

Sir, this problem has suddenly
emerged in our social consciousness
as a matter which has both ethical
and demographic implications and
sometimes a tragic dimension. Un-
unfortunately, these tests which have
been known to the medical science
for a long time are today sought to
be commercialised through advertise-
ments in newspapers and hoardings
and, indeed, Sir, it has turned into a
money-spinning racket in some parts
of our countiry. Sir, these tests, as I
have said, were known and were
being conducted, for example at the
All-India Institute of Medical Sciences
a few years ago. But then it was
discovered that the couples who dis-
covered the foetus to be of the female
sex tended to go in for deliberate
abortion. When this was discovered,
those tests were suspended. This is
exactly what is happening today that
these tests, in the name of determin-
ing in advance the sex of the un-
born child, are really leading to the
unfortunate situation of foeticide and
deliberate termination of pregnancy.
In the long run, they are going to
further aggravate the imbalance bet-
ween the male and female population
in the country. In the short run, it
is very hazardows for the mother and
it creates psychological stress for the
couple. "And, Sir, these tests may
lead to the death, that is to say, the
killing of the foetus. The process of
the test itself may deform the un-



